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I. Letter of Consent

     (to be provided on company/official letter head)

Date DDth Month, YYYY

To

XYZ
Executive Director

Pension Fund Regulatory Development Authority

1st Floor, ICADR Building, Plot No 6

Vasant Kunj Institutional Area

Phase-II, New Delhi-110070

Sub:- Letter of Consent for Registration as Aggregator under National Pension System (NPS) - Lite

for members of <Organization Name> 

Dear Sir/Madam, 
I/we, the undersigned, have examined and familiarised me/ourselves with “Regulations for Aggregators under NPS Lite 2010” and “Operating Guidelines for Aggregators” prescribed by PFRDA. 
 2.
We are desirous of being enlisted as an “Aggregator under NPS Lite” for providing prescribed services to the potential NPS Lite subscribers belonging to <Organization Name>. We hereby agree to perform activities prescribed in “Operating Guidelines for Aggregator” and other associated rules/guidelines prescribed by PFRDA from time to time.

3.
 We confirm that we have understood and agree to abide unconditionally by all the requirements as set out in “Regulations for Aggregators under NPS Lite 2010”. 
4.
Further, we also undertake to sign separate agreement(s) with PFRDA or its designated agency in the format prescribed by PFRDA, if required.
5.
Necessary details with supporting documents are attached with this consent letter in prescribed format for consideration of our request.
6. 
I/we understand that PFRDA reserves the right to accept or reject our proposal without assigning any reason thereof.
It is hereby confirmed that I/we are entitled to act on behalf of our corporation/company/firm/organization and empowered to sign this letter as well as other such letters/documents which may be required for registration. 
Dated this 

Day of 


2010

(Signature)___________

Name:______________________


(In the capacity of)____________________
Duly authorized to sign the Consent letter for and on behalf of:

(Name and Address of Organization) 

(Seal/Stamp of Organization)
II. Aggregator Compliance Sheet for Government or Government Sponsored Agencies
	Name of the Entity
	

	Status of Entity (please tick)

Ref: Section 9.1
	Department of Central Government
Department of State Government
Central Government Autonomous Bodies
State Government Autonomous Bodies
Others, if any (pls. Specify)..........................

	Registered Address


	

	Existing customer base and Services Rendered


	
	Deatails in Annexure 1 is provided

Yes

No

	Commercial Undertaking

Ref: Section 15 of the regulations
	Entity is entitled for receiving remuneration as prescribed by PFRDA
	Commercial undertaking in Annexure 2 is provided

Yes

No

	Consortium partner Details
Ref: Section 17 of the regulations
	If Aggregator is proposing to undertake NPS Lite activities in consortium with other entities, Annexure 3 is provided

Yes
No

	Facilitator Details
Ref: Section 16.2 of the regulations
	If Aggregator is proposing to share/outsource NPS Lite activities to facilitator:

Name of Entity Appointed as Facilitator: ____________

	Seeking Financial Support

Ref: Section 15.8 of the regulations
	(An entity from Government sector, if seeking financial support from PFRDA would separately sent letter to PFRDA for consideration)

My/our organization is seeking financial support from PFRDA

Yes
No


Dated this 

Day of 


2010

(Signature)___________

Name:______________________


(In the capacity of)____________________

Duly authorized to sign this undertaking for and on behalf of:

(Name and Address of Organization) 

(Seal/Stamp of Organization)
Annexure 1: Details of Customer Base and Services Rendered

An entity shall provide details covering:
· Types of services provided to existing subscribers

· Details of potential subscribers/ target mass for NPS Lite

· NPS Lite subscriber base projection for next three years
Year 1:

Year 2:

Year 3:
Annexure 2: Commercial Undertaking

It is hereby confirmed that I/we are entitled to act on behalf of our corporation/company/firm/organization and empowered to provide this undertaking that my institution, if registered as Aggregator under NPS Lite by PFRDA, shall not charge any fees/service charge from subscribers for providing NPS Lite services. 
We also confirm that we would only receive fixed sum towards these services, as prescribed by PFRDA in Regulations for Aggregators under NPS Lite.
This commitment is valid for the entire duration of the registration period and any extension granted thereto.
 I/We commit to provide information regarding services provided by my/our institution at such intervals as may be prescribed by PFRDA from time to time.
Dated this 

Day of 


2010

(Signature)___________

Name:______________________


(In the capacity of)____________________

Duly authorized to sign this undertaking for and on behalf of:

(Name and Address of Organization) 

(Seal/Stamp of Organization)

Annexure-3: Declaration of Details of Consortium Partner

It is hereby confirmed that I/we are entitled to act on behalf of our /company/firm/organization and empowered to provide this undertaking that my/our institution, is creating a consortium of one or more entity for providing NPS Lite services. In NPS Lite my/our institution would act as Primary Aggregator and details of our consortium partner(s) is mentioned below:
	
	Name
	Registered Under
	Registered Address

	Consortium Partner 1
	
	
	

	Consortium Partner 2
	
	
	


(More rows could be added based on number of consortium partners)
My/our institution also understands that being a Primary Aggregator we would be responsible for meeting all eligibility requirements and all responsibilities arising out of their enlistment as aggregator under NPS lite. We also declare that below details/ supporting documents of our consortium partner (s) is provided along with this consent document:
· Attested copy of Registration certificate

· Organization Brief

· Balance Sheet of last 3 years

· Copy of MOU between Primary Aggregator and Consortium partner(s)
We also declare that in NPS Lite my/our institution and our consortium partner would be mapped as mentioned below.

	NPS Lite Oversight Office would be 
	My/our Institution 

(Only Primary Aggregator would be Oversight Office)

	NPS Lite Accounts Office would be
	

	NPS Lite Collection Centre would be
	


Dated this 

Day of 


2010

(Signature)___________

Name:______________________


(In the capacity of)____________________

Duly authorized to sign this undertaking for and on behalf of:

(Name and Address of Organization) 

(Seal/Stamp of Organization)[image: image2.png]















